FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
EDWEENA REAL ESTATE PRIVATE LIMITED

Sr. No. PARTICULARS DETAILS
1. Name of corporate debtor EDWEENA REAL ESTATE PRIVATE LIMITED
2 Date of incorporation of corporate | 10-06-2015
debtor
3. Authority under which corporate | RoC- Mumbai
debtor is incorporated/ registered
4. Corporate Identity No. / Limited | U70102MH2015PTC265384
Liability  Identification No. of
corporate debtor
5. Address of the registered office and Office No. 612, B2B, Centre Cabin B, 6th Floor, Bhd. Malad
principal office (if any) of corporate | Industrial Estate, Kachpada, Malad West, Mumbai City,
debtor Mumbai, Maharashtra, India, 400064
6. Date of closure of Insolvency | 03-08-2026
Resolutions Process
7. Liquidation commencement date of | 31-08-2026 (order received on 10-09-2026)
corporate debtor
8. Name and registration number of the | Stress Credit Resolution Private Limited,
insolvency professional acting as | Regn No: IBBI/IPE-0094 /IPA-3 /2023-24 / 50059
liquidator
9. Address and e-mail of the liquidator, | Address: B 1305-6, Dosti Elite, Road No. 29, Next to Sion
as registered with the Board Telephone Exchange, Sion, Mumbai, Maharashtra, 400022
Email: admin@stresscredit.com
10. Address and e-mail to be used for | Address: 807, 8th Floor, B-Wing, East Point, 90 Feet Road,
correspondence with the liquidator Ghatkopar East, Mumbai 400086
Email for Correspondence: edweena.lig@gmail.com
11. Last date for submission of claims September 25, 2026

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the Edweena Real Estate Private Limited on August 31, 2026 under
section 33 of the Code.

The stakeholders of Edweena Real Estate Private Limited are hereby called upon to submit their claims proof
on or before September 25", 2026 to the liquidator at the address mentioned against item. No 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Place : Mumbai
Date : Sept 16", 2026
50059

Stress Credit Resolution Private Limited
Liquidator for Edweena Real Estate Private Limited
Regn No: IBBI/IPE-0094 /IPA-3 /2023-24 /



mailto:admin@stresscredit.com
mailto:edweena.liq@gmail.com

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

WEDNESDAY, SEPTEMBER 16, 2026

FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the Inzolvency and Bankruptcy (Lipuidstion Process| Requiations. 2018)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

Ll Honeywell
B B Technologies
Honeywell Automation India Limited

CIN: L29299PN1984PLCO1 7951 -

Regd. Office: 56 & 57, Hadapsar Industrial Estate, Pune - 411 013, Maharashtra i, PARTICULARS DETAILS
1
3
3

EDWEENA REAL ESTATE PRIVATE LIMITED

Guwahati Metropolitan Development Authority

Phone: +91 20 7114 8388, E-mail: HAIL.investorservices@honeywell.com R oW e SDAEAA EAL ESUATE PRIV LAUYED
Website: nitps: 'I-"lw""w hDHE}’WE”_EDH!ftH}'E‘HfhEIj .| Butharity under which corparate debtor

[ RoC- Mumbai
NOTICE OF LOSS OF SHARE CERTIFICATE(S) e

Motice is hereby given that the Certificate(s) for the undermentioned securities of the Company has/have been | dgendification feo. ol orporale debior | rrim _—
. L : ] ’ 5. | Address of the reqistered office and Office Mo 612, B2B, Centre Cabin B, 6th Ficar,
lost /misplaced and the holder(s) of the said securities/applicantis) has/have applied to the Company to issue

: : principad office (i any) of corporate debton Bhd. Malad Industréad Estate, Kachpada,
duplicate certificate(s), forthe Equity Shares of Face Value Bs, 10/ - per Equity Share. Malad West, Mumbad City, Mumbsi,

| Maharashirs, India, 400064

STATFED Building, Bhangagarh, Guwahati -

Website: www.gmda.assam.gov.in
E-mail: ceogmdaghy@gmail.com

No. GMDA/DEV/39/2026/5
NOTICE INVITING E-TENDER

The Chief Executive Officer, Guwahati Metropolitan Development Authority, Bhangagarh,

781005

Tel: 0361-2529650/9824
Fax: 0361-2529991

Dated: 14-09-2026

[ 0701 0FMHZ0 5P TC 265364

I'EI::. Foko N, Sh;::;::] ': dzirl:s} Seriz}il:ires E:}s:nntwa b :f;ig:'”' we of Insohvancy Resolutons | 08-0d-2027 Guwahati-05 invites bids through e-Procurement system from contractors registered under
1 | HWNOO10010 Neville Coelh 200 a1 .4.?'1]1 4114500; 4032001-4032100 7. | Liquidation commencement date of | 31-08-2026 {ordder received on 10-08-2076) Assam Public Works Department in appropriate Class (as applicable) and having requisite
. EViliE LOEINO J x : 7 i carporate debtor experience in executing similar nature of work.
Shil'iﬂ}' Coetho 4682201-4682300: 4804201-4804300: 8. | Marne ang registratiam murbes of | Stress Credit Resolution Private Limiten, P g
y mgalvency prolessional scling as Aegn Mo . i i i
5005302-5005346; 7081560-7081614 | heuidaior | IBBIPE-0084 /P43 2023-24 50050 :(l) Name of Work \(llz;ll;t)e B(I;I I?‘elt:;ﬂ;y Przizgse;ng Cogl:::igon
2. | HWBODOO706 Bharatkumar 100 04440901- 04441000 b tine bbb edunStllin e st s i Sk ' Foe
Vanmaldas Pate | | M, s, 40022 1. |Beautification, Landscapi 5,38,31,000.00| 2% of Bid | 211,000.00 | 3 Month
it g § fas. s T 1 :maﬂ admmﬂnﬂrﬁ&nrgﬁn U:"T . eautitica IOn, an Scaplng, y y y . o O | y . ontns
ﬁ,nj,_r person who has.a claim in !'EEEFIECI .EI* the said securilies EhDLIm_!ﬂdQﬂ such E!HHTI With l_"lﬁ Cnmp?w at its 10 Address and a-mail 1o ba used for | hddress: ‘IIII: EI‘1 Far, B- 1.l'|'||1n;| Ea=i PI"'{I[ Architectural Enhancement value (1 %
without further intimation, ‘ . | | ﬂﬂﬂ I‘:;;ﬂf;:{'ﬁfr:m Junction, Guwahati. tenderer
For Honeywell Automation India Limited 11, Last date for submession of Claims | Septernber 25th, 2026 > |Installation of Decorative 3.90.50.000.00 belonging to 28.000.00 | 3 Months
ad/- Motica is hesaby given that the National Comgpany Law Tribung], Mumbai Bench fias arderad the . : ; ; ; R . ST, SC, OBC ’ .
commencement of liquidaticn of the Edweena Real Eslate Privale Limited an Augest 31, 2028 Lighting & lllumination work
Place: Pune Indu Daryani undersection 33 ofthe Cade P on the Guwahati Bypass from & UGE)
Date: SEptETI"IIZIEF 15, 2026 Company Secrefary Tha stakehalders of Edweana Real Esfate Privale Limitad are herdby caBad opan to submit their Jalukbari to Khanapara
claims proad on of bafers Sepember 25th, 2026 o the ligeidgator al the address mentioned )

against item. No 10, S -
The financial creditprs shall submit their claims with progd by elactronss means onby, All pther
cradilars may suhmit the ciaims with praaf in person, by pest or by electinic maans.

Submission of falsa or misteading proct of claims shall atract penalfies.,
Gtress Credit Resolwlion Private Limited

Liquidater for Edweana Real Eslate Privale Limitad
Repn Mo: 1BEINPE-D0% /IPA-3 202324 / BODSS

The detailed tender documents can be downloaded from the e-procurement portal
https://lassamtenders.gov.in from 16-09-2026. Interested bidders are required to create
their own user ID & password in the e-tendering portal. Amendment/ Addendum to the tender,

Placa : Mumbai and further notifications, if any, shall appear in the website https://lassamtenders.gov.in.

Date : Sepl 16, 2026

Sd/- Chief Executive Officer
Guwahati Metropolitan Dev. Authority
Bhangagarh, Guwahati - 781005

CORRIGENDUM OF THE PUBLIC ANNOUNCEMENT DATED TUESDAY, SEPTEMBER 08, 2026
FOR THE ATTENTION OF SHAREHOLDERS OF

ARNOLD HOLDINGS LIMITED

(CIN; LES993MH1981PLC282783)
Registered Office: B 208, Ramji House, 30 Jambulwadi, Jss Road, Mumbai City, Mumbai- 400 002, Maharashtra, India;
Tel. No. 91-22-22016640 | E-mail: arnoldholding@@gmail.com | Website: www.arnoidholdings.in

OPEN OFFER FOR ACQUISITION OF UP TO 92,72,250 (NINETY-TWO LAKH SEVENTY-TWO THOUSAND TWO HUNDRED
AND FIFTY) FULLY PAID-UP EQUITY SHARES REPRESENTING 39.00% OF THE TOTAL EMERGING VOTING EQUITY SHARE
CAPITAL OF THE TARGET COMPANY AT AN OFFER PRICE OF ¥12.50/- (RUPEES TWELVE POINT FIVE ZERD ONLY) PER
EQUITY SHARE TO THE ELIGIBLE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY MR. PAWANKUMAR NATHMAL
MALLAWAT (ACQUIRER 1) AND ALLWIN SECURITIES LIMITED (ACQUIRER 2) (HEREIN COLLECTIVELY REFERRED TO AS
“THE ACQUIRERS") TOGETHER WITH KEEMTEE FINANCIAL SERVIGES LIMITED (PAC) IN THEIR CAPACITY AS A PERSON
ACTING IN CONCERT WITH THE ACQUIRER PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3(1) AND 4 OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS
2011, AS AMENDED ("3SEBI (SAST) REGULATIONS").

CORRIGENDUM

This Corrigendum to the Public Announcement ("Public Announcement”) dated Toesday, September 08, 2026 ("Corrgendum”) Is being issued made in
connection with the proposed acquisition of shares of Amold Holdings Limited (“Target Company”) pursuant to the Share Purchase Agreement (“SPA") and
the consequent Open Offer under the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 ("SAST
Requlations”). This corngendum should be read in conjunction with the Public Announcement. unless otherwise specilied. Capitalized terms used but not
defined in this Corrigendum shall have the same meaning assigned to such terms in the Public Announcement, unless otherwise defined.

The Acquirgrs in the aforesaid Open Offer are as follows:

1. Acquirer 1 - Mr. Pawankumar Nathmal Mallawat, an existing Promoter of the Target Company; and

2. Acguirer 2 — Allwin Securities Limited, a company promoted by the existing Promater and Acquirer 1.

Keemtee Financial Services Limited is the Person Acting in Concert ("PAC™) with the Acquirers in relation to the proposed Open Offer,

However, due to an inadvertent clerical’ typographical error, the name and shareholding detalls of the PAC were inadvertently omitted from the Public
Announcement submitted on September 08, 2026.

For clarity, the shareholding details of the Acquirers and the PAC are set out below:

PRE-OFFER ADVERTISEMENT UNDER REGULATICN 18{7) OF SEEI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOWERS) REGULATIONS, 2011,
AS AMENDED, (“SEBI (SAST) REGULATIONS"] FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ECS BIZTECH LIMITED

(CIN: LﬂﬂﬂﬂTGJEDMPLL‘;ﬂEED?ﬂ]
Registered Office: B-02, The First, ECS Corporate House, behind keshivbaug

1, Vastrapur, J-|.|||| dabad-
A Com Wehslte W Ecscorporalion. oom

e

Cantact No,: =491 B B: Email Id: secretariali ::'-r1I

Thig Pra-offer advartisament is being issuad by Bealine Capital Advisors Privata Limited (the "Manager to the Offer"), on bahaif of Mr, Rakesh Ramanlal Shah (“Acquirar-
1") and Komal Infotech Private Limited (Acguirer-2), ["herein after collectively referred as “Acquirers"} pursuanito Regulation 1807 of the Securities and Exchange Board
of India {Substantial Acguwsition of Shares and Takeovers) Regulations 2011 as amended (“SEBI (SAST) Regulations”) in respect of the Open Ofer to acquire upto 53,44 313
{Fifty-Thees Lakhs Forty-Four Thousand Three Hundred and Thirlean) Fullty Paid Up Equity Shares of the face value of Rs. 10- each, represanting 26.00% of the 1atal paid-up /
voting Share Capital of the Target Company, at an offer price of Rs. 10.50/ (Rupees Ten and Paise Fifty Cnly) per fully paid-up Equity Share (the “Offer Price”) payabls in Cash.
Further, by way of this advertisement, comigendum to Detafled Public Statement published in newspapers on Augest 05, 2026 is also beng issued pursuant to the
changesiamendments advised by the SEBI vide ils letter dated August 31, 2026
This Pra-Offer Adverisement should be read in continuation of and m conjunclion with the; (a) Publc Announcement dated July 28, 2026 ("Public Announcement” or “PA");
(b} Detailed Public Statement which was published on August 05, 2026 in the newspapers namely Financial Express (English), Jansata (Hindi), Pratahkal (Marathi) and Financial
Express (Guiarali} ("Detailed Public Statement” or "DPS"); (c) Draft Letter-of Offer dated August 12, 2026 ("Draft Letter of Offer” | "DLoF™}; and (d) Letter of Offer dated
September 05, 2026 ("Letter of Offer™ | "LoF™)
The Equity Sharaholders of the Targat Company are requasted tokindly note the following information related 1o the Open Offar
1) Offer Price: The offer prce is Rs. 10050/ (Rupees Ten and Paisa Fifty Only) per Equity Shase (“Offer Price™). Thera has baen no revision to the Cffer Price
2} Recommendation of the Committee of Independeant Director (IDC): The Cammilies of Indepandant Directars ("IDC") of the Target Company has issuad recormmendation
on the Offer, which was publishad on Septembar 15, 2026 (excepdin Financial Express (Engsish] = Mumbai, Chennai, Bengalury, Kochi & Hyderabad and Pratahkal (Marathi }-
Mumbai editions wherein it was not publshed due to "No publication® on September 15, 2026 due 1o holiday on September 14, 2026 on account of Ganesh Chaturthi and in
which it will be published an September 16, 2026) in the above-mentioned newspapers and the relevant extract of the same are as under
Recommendation on the Open Offer, as to whether the Based ona review of the relevant information {as & outl in the summary of reasons for recormmandation
offer is fair and reasonable below), the IDC iz of the opinicn that the Offer Price of T10.50 per Equity Shara |s in accordance with the
applicable regulanms I:ualng SEBI I:SAE-H R&-;ulatrcm 2011 and accordis glg.-' iz fairand reasonable.
IDC has reviewad {a) Tha Public Announcement | [ F‘.ﬁ.‘] datad .h.llg.r 29 2026 in connection with the Clpm
{iffer issued on behalf of the Acquirers; (b} The Detailed Pubéic Statement ("DPS") published on Awgust 05,
2026, and (¢} The Letter of Offer ("LoF") dated Seplember 05, 20286,
Based on the review of PA, DPS and LoF, the 1DC is of the apinion that the Cffer Price of $10.50 per aquity
share for public shareholders offered by the Acqueners is in lina with the reguiation prascribed by SEBI under
the SEBI {SAST) Regulations and prima facie appears o be jusiified as i) the offer price iz higher than the

IF Summary of reasons for recommandation

Name of the Person Category No of Shares % of Shargholding | price determined in terms of Requiation 8(1} and 8(2} of the SEBI {SAST) Regulations; il) Ihe Equily Shares

- : of the Company are nol frequently traded on BSE within the meaning of Regulation 2(1)() of the SEB
Pawankumar Ir'tathrral Mallawat Acqu!reﬂ 6.00,000 | 2.52 {SAST}Requlations.
Allwin Sﬁnuntles_ lehm_j — Acquirer 2 0 - 0.00 Keeping in view the above facts, IDC is of the view that the Offer Prnce of this Open Offer is fair and
Keemtee Financial Services Limited PAC 33,892 826 | 14.27 reasonable. Howaver, the Public Shareholders should independently evaluate the Offer and take informed
Total 39.92.926 | 16.79 decisionin the matter.
Shares to be acquired pursuant to SPA — underlying transaction for Qpen Offer 35 55 500 14.95 3} This Offaris nntaEcmperlng Cffaras parﬂagulaﬂnn Mafthe EEEI-:EAST:-F&aquIatmns Thera s no mmpemgnﬁarm this Dpan Cffer
Total shareholding after acquisition pursuani to SPA 75.48.426 11.74 4) Purea Sharegstry (India) Private Limited, Begistrar to the offer, has confirmed that the dispatch of Letter of Offer to the Public Shareholders of the TC as on the I2entified Date

i.2., September 02, 2026, in accordance with Regulation 13(2) of SEBI (SAST) Regulations, 2011, has been completed through elecironic mode and physical mode on
Seplamber 09, 2026, The Identified Date was ralevant only for the purpose of determining the Public Sharehalders to whom the LoF was to be sanl 11 clarified that all the
Public Shareholders {evan if they acquire equity shares and becoma shareholders of tha Target Company after the Identifiad Date) ane aligible to participate in the Open Offer.

3) Please note that copy of Letter of Offer {including Form of Acceptance cum Acknowladgemeant) is also avaifable on SEBI's wabsite: www.sebi gov.in. Public Shareholders of the
Target Company may download the LoF as wall as the Form of Acceptance from the websie of SEBI &t www.sebi.gov.in. BSE at www.bseindia.com and Manger to the Offer at
winw. beelinemb. com. Asummary of the procedure for lendering of equity shares in the Open Ofter ks a5 balow:

a. In the case of Equity Shares held In physical form: Eligibte Public Shareholders who are holding physical Equety Shares and Intend to participale in the Open Offer shall
approach Selling Broker, who, after varificalion of the documents including physical share cerlificate, should place bids. For furither details including documents reguired,
pleaserefer paragraph 8.12 of the LoF,

b. In case of Equity Shares held in dematerialized form: The Eligible Public Eguity Shareholders who are holding the Equity Shares in elecironic / dematerialized form and
whio dasire o tender thair Equity Shares in this Offar shall approach thair sespective Stock Broker ('Salling Broker') indscating detaits of Shares they wish to fander in the Open
Dfier. The Eligible Public Equity Sharehobders holding Equity Shares in demat mode are not required bo fill any Form of Acceplance. For further details please refer paragraph
E.11 ofthe LoF,

¢. In case of non-receipt of the Letter of Offer: such Public Shareholders of the Target Company may downdogd the same from the SEBI website (www. sebi.gov.in) or BSE

The proposed acquisition pursuant 1o the SPA, when aggregated with the existing shareholding of the Acquirers and the PAC, will result In the aggregate
shareholding’ voting rights of the Acquirers and the PAC exceeding 25% of the voting share capital of the Target Company. Accordingly, the Acguirers, along
with the PAC, are required to make the Open Offer in accordance with Regulation 3(1) of the SAST Regulations.

We raspectiully submit that the omission of the name and details of Keemtee Financial Services Limiled, the PAC, from the Public Announcemant was
purely inadvertent and does not alter the underlying transaction, the identity of the Acquirers/PAC, the sharehalding positien, or the obligation to make the
Open Ofer

It order to rectify the aforesaid inadvertent omission and ensure complete and accurate disclosure, a Corrigendum to the Public Announcement is been
issued, whergin the name and relevant details of Keemtee Financial Services Limited, in its capacity as PAC, is duly incorporated and disclosed,

The following disclosure in Public Announcement dated Tuesday, Seplember 08, 2026 Is been modified as below and would be read as follows, all
modifications made in the Public Announcement are underfined, in malics;

1. Transactions which have triggered the Open Offer obligations (Underlying Transaction) on page 2 of Public Announcement:

2.2 Pursuant to the execution of the SPA, the aggregate shareholding of the Acquirers and PAC shall increase from 76, 79% fo 31.74% of the voting share

23
()
(B)
(€)

capital of the Target Company, thereby exceeding the threshold prescribed under Regulation 3(1) of the SEBI (SAST) Regulations. Further, the Acquirers
propose to acguire control over the Target Company. Accordingly, the proposed acquisition has friggered an open offer obfigation under Regulations
3(1) and 4 read with Regulations 13 and 14 of the SEBI {SAST) Regulations.

Gonsequent to the proposed acquisition under the oPA:
Acquirer 1 shall acguire 28,90,000 Equity Shares representing 12.16% of the voting share capital of the Target Company;
Acquirer 2 shall acquire &,65,500 Equity Shares representing 2. 80% of the voting share capital of the Target Company; and

the apgregate shareholding of the Acquirers along with the PAC shall increase from 16.79% fo 31.74% of the voling share capital of the Targef
Company.

websibe (waww bsemndia.com) or obiain a copy of the same from the Ragistrar o the Offer on providing sultable documentary evidence of hodding of the Equity Shares of the
Target Company. Alternativaly, in case of non-receipt of the Letter of Offer; sharehciders holding shares may participate in the Offer by providing their appdication in plain
paper in writing signed by all shareholder, stating name, address. distinciive numbers, foko nos, number of shares tendered, client I0 number, DP name, DP |D number,
nurrber of shares tenderad and other relavant documents such as physical share certificate and Form SH-4 in case of sharas being held in physical form, Such sharehaldears
have to ensure that their order is enterad in the electronic platform ko be made avaiable by BSE before the closure of the Offer via Selling Broker,

6} SEBY, vide its latter bearng reference no. HOM 31 2i11(84)2026-CFD-RAC-DCR 1 dated August 31, 2026 issued its comments on the Draft Letier of Odfer which was submitted
to SEBI. The comments specified by SEBI in aforesaid ketier have been incorparated in the Letier of Offer. Komal Infolech Private Limited which was shown s persan acting in
concar with the Acquirer (*PACT) in PA, DPS and DLoF is being shown as Acquires-2 in LaF,

7} The Open Offer will ba Implameanted by the Acquirers through Stock Exchange Mechansm as provided by BSE Limited (BSE) in the form of separate window (Acquisition
Window) as provided under the SEBI (SAST) Regulations and SEBI Circular Mo, CIRNGFINFOLICYCELLM2015 dated Aprl 13, 2015, read with SEBI| Circular Mo.

2. Acquirers/ PACs on page 4 of Public Announcement dated September 08, 2026: CFODCRACIRPI2016/131 dated December 09, 2016, as per further amendment vide SEBI Grcular No. SEBIHOICFIVDCR-IV CIR/PI2021/815 dated August 13, 2021, as
may be amended from tirme 10 time, isseed by SEBI read with SEB| Master circular SEBVHOICEDPoD-1/PICIRIZ023/31 dated February 16, 2023 and notices [ guidelines
Details Name Address Name(s) Ff i:iﬂmﬂ Pre- tfiﬂs* Post- trans- TDFHE':: Al'l'!j' n’lhE}]ﬁterest issuad by Designated Stock Exchange and the Clearing Corporation in redation to the mechanism / process for acquisition of ghares throwgh stock exchange pursuant to the
persons in the action action sharehold- in the Target tender offers under takeovers as amendsd and updated from fime fo time
control/ pro- | group, if | sharehold- | sharehold- | ing after the Company 8) Asondate, norepresentative of the Acquirers is on the Board of the Target Company
':Il::li;':‘:;:;: % ﬁqll'l"'rth N 1:1?]&1‘ I"ll.lllﬁlﬂl E?'I:qu':;ﬁﬂm;:; 9} As on the date, thers are no statutory and other appravals required for this Open Offer. However, this Open Offer s subject to all other statutory approvals that may bacome
| ! kb - applicable at a later date befors the complation of tha Opan Offer.
Acquirerisa | the Ac- | % of Voling | % of Voling |  ing Difer 10) The Schadule of Acthities have been revised and the necessary changes have been incomporated in the LoF. The Revised Schedule of Activities is in compliance with the
company fquirer Share Share Shares) which applicable provisions of SEBI (SAST) Regulations, 2011 and the same is as under. _ -
belongs | - Capital | Capitl | Iriggeted the Major Actvities | Griginal | Ravioad
Acquirer | Mr. P K B-1101, RA Resid MA « 500,000 |=34980000)- Ep:'Elﬂ 000 il Pr ' | Y ADEC | ISy AR
q1””'3r Nrfh a'f';an 'f!marl D- E-E.E]I:I: g nEEnIAEnEEE' 7 2 E:EE‘I i 14158;’{1 'J"ilEE‘I‘% EE::i 3151 ':;1"1]';'!1&[ | Public Announcement Wﬂdﬂ&ﬁdﬂy July 29, 2026 'i'I'EI.'lI'IEE-I:IHfr' J.Jlg.r EEI EIJE‘t:v
Station Murr]bai--iﬂﬂ 014 | Last Date of Filing of Drafl Letter of Offer with SEBI We-:lmsﬂay .ﬁ.uguﬁt 12 2026 Wadnesday Augusl 1,_- Eﬂ?ﬁ
Maharalshtra., L I i Iﬁm Damff-n.:r : Cumpﬂfmg ifgl Draft Letter of Offe Tnmglsdaus nugust[: ?uf:l EEE?EE Th:midw; uguilszfl? 2?}”;:
Acquirer | Allwin Securities | 2nd Floor, B-205/208, Mr Pawanku- | NA [ NIL * 665,500 |+ 99,37,750 The directors | E-‘“E'rF" of Comments from SEBI on Draft Lefter of Offer ianay, e ’W Lo o
9 Lirmited Ramiee House, 30, mar Nathmal « NIL « 9 80% « 41 80% and promoters | lgent -EI:I Date Mnnl:la;n.' Samemtler EIIIEL-: 'M-E'.dl'IEE-'.'Ea}.f Septe.mt:a IIIE E-EIEE_ :
Jambulwadi, Kalbadevi Mallawat af Acquirer 2 are | Date by which Letier of Offer will be dispatched to the Shareholder Tueal:la',' $epleml:|er 15, 2026 Wednesday, Septemba 09, 2026

alsn directors and
pramoters of the
Target Company,
and accordingly,

Road, Mumbai- 400 002,
Maharashtra, India

Maharashira, 400002, india

Notes: 1) Assuming full acceptance in the Open Offer.

Last dat by which a Commitiee of Indapendam Directars of the Target Company ' Tue's-:‘iay, Eepmmnm 15, 2026
shall prowide its recommendations on the Open Ofar
Lasi IIIay.I of Revigion of Ofier Prica [/ Share

L Da1e -:nf F'ul:lllcah-:nn u—1 'E"IfET 'Erpemng F'utlIID .-’-.nnnuncerr:enl

Fricay, September 18, 2026

Mnnda}' Septemheril 2026
Mnnl:la;n.' Eememtler 21, EEIEL-:

'.u'aednes-:iag.n E-Epteml::-e.r 16, 2026
'-‘aadnesn:ia:.r Septemba 1E E‘-:IEE_ :

have a common Date of Dpenlnr_'.- of the Offer Tuesl:la',' Seplember 22, 2026 Tl'urs-:Eq:.I. Septerﬂhe:r 17, 2026
dirgctorship and Date of Closing of the Cffer Tuesday, October 06, 2026 Wednesday, September 30, 2026
promoter interest in | Data of communicating the rejection [ acceptance and payment of congideration Wadnesday, October 21, 2026 Thursday, Oclober 15, 2028
both entitias. for the acquired share _ _
PAC | Keemtee Finan- | B-205. Ramjee House, Mr. Pawanky- A = 33.92 826 | = 33,92 926 | =~ 3382 926 Yes, as Promoter * identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the Letter of Offer would be sent. All owner (regisiered or
cial Services 2d Floor, Jambulwady, imar Mathmal * 16.79% |=16.79% |=1679% Group ang Share- unreqisterad) of equity shares of the Target Company {except the parties 1o the SPA, any person acting in concert or deemed 1o be acting in concertwith the such parties) are eligible
Limited Kalbadewi Road, Mumbar, | Mallawat Hholder to participate in the offer any time before the closure of the Offer.

The Acquerer-1, Acquirer-2 and its Board of Direciors, jointly and severally accept the responsibility for the information coniained in this Pre-offer adverisement and Comigendum
and also for the obligations of the Acquirers laid down in the SEBI {SAS T} Requlations, 2011 and subsequent amendments made thereal

Capitalized terms used in thas adverlisement, bul not dafined herain, shall have the same meanings assigned 1o such lerms in the PA, OPS and the Letter Offer. This pre-ofies

3. Other Details on page 5 of Public Announcement dated Seplember 08, 2026: adverfisementwill be available on the wabsite of SEBI La_, www_sabi. govin.
6.1. The DPS to be issued under the SEBI (SAST) Regulations shall be published by September 16, 2026 as required by 13(4) of the SEBI (SAST) ISSUED BY MANAGER TO THE OPEN OFFER FOR AND ON BEHALF OF THE ACQUIRERS MR. RAKESH RAMANLAL SHAH ("ACQUIRER-17) AND KOMAL INFOTECH
Reguiations. The DPS shall, inter alia, contain details of the Offer including detailed information on the Offer Price, the Acquirers, PAC and Directors of PRIVATELIMITED ("ACQUIRER-2")
the Acquirer and PAC, the Target Company, the background to the Offer, the statutory approvals required (Including for the Offer) and detalls of financial | MANAGER TO THE OFFER REGISTRAR TO THE OFFER |
arrangements, the conditions for withdrawal of the Offer and other terms of the Offer, I S 1
6.2. The Acquirers, PAC and Directors of the Acquirers and PAC undertake that they are fully aware of and will comply with the ebligations under the SEBI
(SAST) Regulations. They confirm that they have adequate fimancial resources to meat their obligations under the Offer and have made firm financial BEELI I / E
arrangements for ﬁnancmg the acquisition of t.he Offer Shares, in terms of Hegu_lalt!un 25(1) pf the EEEI [SASU Heguiatmns. | Beeling Capital Advisors Private Limited Purva Shiregiatry (India) Private Limiited
6.4, The Acquirers, PAC and Directors of the Acquirers and PAC accept full responsibility for the information contained in this Public Announcement {other Registered Office: B/1311-1314, Shilp Corporate Park CIN No: U7 120MH1883RTCOT4074

A copy of the Corrigendum will aiso be available on the websites of SEBI

than information regarding the Targe! Company and information compited from publicly avaiiable sources or provided by the Target Company, which
has not been independently verified by the Acquirers, PAC or the Manager to the Offer).
- Www 3ebi.gov.in, BSE- www.bseindia.com, Manager fo the Offar - www.

sobhagyacapital.com and Target Company - www.amoldholdings.in
THIS ANNOUNCEMENT IS ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS AND PAC

— L APITAL QPTIONS PVT. LTD
e e e L AT S S e
d TEH Negpisrwd Berr rgrt Seewpesy Co—oees

SOBHAGYA CAPITAL OPTIONS PRIVATE LIMITED
Address: C-7&7A, Hosiary Complex, Phase-ll Extension, Noida- 201305, Uttar Pradesh
Tel. No.: +91 7836066001 | Email: cs@sobhagyacap.com

= SOBHAGYA

Mear Rajpath Club, Rajpath Rangoll Read,

carkhej - Gandhinagar Hwy, Ahmedabad-360054

Tel. No.: 079 = 43135784, Email: mb@besknemb.com
Investor Grievance E-mail: igfbastinemb, com
Website: www. baelinemb. com

Contact Person: Mr. Nikhil Shah

SEBI Registration No.: INMDO0012917

SEBI Registration No: INROOOOG1112

Registerad Offica: Undt No. 9, Ground Fhoar, Shiy Shakh Industrial Estate,
J. B Boncha Mang, Lower Parel (E), Mumbai - 400011

Contact Person: Ms. Deepali Gaonkar

Tel No.: #81-22-4961 4132

Email id: support@purvashare.com

Websile: www pursashane com

Fiakmh Hamanr,al Shah_ [ For Komal Infatach Private Limitad

Investor Grievance Emall: delhi@sobhagyacap.com | Website: www. sobhagyacapital.com ~ Bdi- | Sd-
Contact Person: Ms. Menka Jha/Mr. Rishabh Singhvi | SEBI Registration Mo.: MB/INMOOO00B571 Eﬁ:ﬁﬁ Ramanial Shah

Place: Noida, Uttar Pradesh

Date: September 15, 2026

AdBaaz

epaper.financiaiexpress.-mn‘. .

Place: Ahmedabad Diated: Seplember 15, 2028
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